3341

Mr. Deputy-Speaker: Let him please
sit down. He is obstructing the pro-
ceedings of the House.

ft Ay faed : IUrEqE wERA .

Mr, Deputy-Speaker: I shall not
hear the hon, Member, Let him re-
sume his seat.

ANNUAL REPORT OF NATIONAL RESEARCH
DEVELOPMENT CORPORATION OF INDIA

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): I beg to lay on the
Table a copy of Annual Report of the
National Researcth Development Cor-
poration of India, New Delhi, for the
year ending the 31st March, 1965,
along with Audited Accounts and the
comments of the Ccmptroller and
Auditor-General thereon, under sub-
section (1) of section 619A of the
Companies Act, 1956, [Placed in
Library. See No, LT-5644/66].
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Mr. Deputy-Speaker: Shri Ram
Bewak Yadav is obstructing the Pro-
ceedings of the House. I ask him to
go out. Let him please go out,

EURSLELL T CC S L (0
@ =g, .
Mr, Deputy-Speaker: I ask the hon.

Member to go out, Let him please go
out. We cannot go on like this.

(Shri Ram Sewak Yadav left the
House)

L lrrrsqt (fegm) fewzy
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Mr. Deputy-Speaker: Shri Bagri is

obstructing the proceeding of the
House, Let him please go out.
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Mr, Deputy-Speaker: Let Shri Bagri
go out. We cannot go on like this.
This is not a fish-market. There must
be some dignity in the House and
some order in the House.

oft amyr - AfEw W ogEA
Tifgd 1
Mr. Deputy-Speaker: Shri Bagri

may please go out. Is he obeying the
Chair or not?
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oWt o ogEr § oa g
LU

Mr. Deputy-Speaker: I do not want
to hear him, I have asked him to go
out, Let him please go out,

LB o i g @ Sgredr
g

(Shri Bagri left the House)

st wy fawd : frw wo 376
& w7 & UF UqT §T W ISE@T
g

Mr. Deputy-Speaker: 1 am not go-
ing to hear the hon. Member. It is all
over now. If there is anything, the
hon, Member may please come and
discuss it with me, We cannot go on
like this,

ot vy faRa  dfew A e
FT 5w g 7

Mr, Deputy-Speaker: I have con-
sidered all that. Now, the hon. Law
Minister,

1219 hrs.

STATEMENT RE. RIGHT OF
MEMBER ON PAROLE TO
ATTEND HOUSE

The Minister of Law (Shrl G, S,
Pathak): I am making a statement in





